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FINANCE DEPARTMENT
NOTIFICATION
The 26™ December 2022

No-GPF-01-315/2022-1327/F .—In exercise of the powers conferred under the Proviso of

Article-309 of the Constitution of India, the Governor of Bihar is hereby pleased to make the
following Rules to amend the Bihar General provident fund Rules, 1948 :-
1. Short title, extent and commencement.—
(i) These Rules may be called the Bihar General provident fund (Amendment)
Rules, 2022.
(i) It shall extend to the whole of the State of Bihar.
(iii) It shall come into force from the date of its Publication in Official Gazette.
2. The following proviso shall be inserted after clause (b) of sub Rule(1) of rule 11of Bihar
General provident fund Rules, 1948 :-
"Provided that the sum of the monthly subscriptions during a financial year
together with the amount of arrears shall not exceed the threshold limit referred to in
Sub-clause (i) of clause (c) of the explanation below sub-rule (ii) of rule 9(D) of the
income tax Rules, 1962"
Note 1. As per Sub-clause (i) of clause (c) of the explanation below sub-rule (ii) of rule
9(D) of the income tax Rules, 1962 w.e.f. financial year 2022-23 threshold limit
of Rs. 5(five) Lakh has been imposed on GPF subscriptions during a financial
year.

2. For the financial year 2022-23 relaxing the provision of minimum monthly
subscription of six percent of the emoluments; in such cases where GPF
subscription has already exceeded the threshold limit or likely to reach that limit,
monthly subscription shall be stopped or reduced for compliance of the above
threshold limit.

By Order of the Governor of Bihar,
LOKESH KUMAR SINGH,
Secretary(Resource).
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